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of the witnesses who were examined
had no good antecedents at all
Therefore, they were not believed
But, the trial court—the Special
Judge—held the offence of criminal
conspiracy proved Aganst it, he
went in appeal Government also went
in appeal 1n respect of one charge of
illegal gratification The Govern-
ment's appeal was not accepted and
the Punjab High Court held that this
officer was absolutely innocent

Shri Vidya Charan Shukla: Will
the Government make further en-
. quiries about this officer m view of
the findings of the High Court?
‘What further action do the Govern-
ment propose to take?

Shri Datar: The findings are absolu-
tely clear so far as the Punjab High
Court are concerned It would not
be in keeping with the dignity of the
High Court to enqure into the same
matter

Shn Narayanankutty Menon: May
I know whether after the acquittal
by the High Court, the Government
exammned the possibility of a further
appeal to the Supreme Court on the
acquittal especially when the trial
jJudge has convicted?

Shri Datar: The Government exa-
mined the whole position and the
Government were advised not to
appeal because the appeal would not
have been successful

TAT qXw ¥ griwa an § w7 s

*3Rv9. & wew T 4T 8-
i T qg q@e A T w6

(%) = ug wv g fs g Ry
¥ qadfig @x 7 foedy AT
THFAR A uied smafor @
(w< @rgq) @ af &, 9@ ¥ A
it wufy 3§ guiae &x § fRea

ot yigurw s @ a &,

VAISAKHA 17, 1881 (SAKA)

Oral Answers 315492

(&) afz g, @ s wf-sToRY
& wyd wF-wE § W %W 9T AEE
AT grr uw faavy ewrgEeE 9%
AT S, W%

(7) 37 wi-waTE A 5 wdl
9 g A wr gt fFaf g ?

qz-ed waew | woash (sf
TAX)  qEAT TR A o @y R
A faed 97 97 wageT ) ™ @
s

Wywmatr g awgls
T 9t Haw @1 Dfea &7 07 § N2-
fazzs ofeae @ 7% &, 97 & ¥R
It fagda @ §, 9T & Wy
FTLATEN & A T I FAIAR-
98 9, g ¥ FEFAE T 9K g
&R 9T FA1g AFAAER & F@Andy JorET-
7% ST A W GXHL YT 797 AL
1w 5% 917 mFfeg fear § W)
9 & a7 miy 7% N wriar ad
g

Shri Datar: I am not aware of
any complaints received in this res-
pect We have got a specific order
according ‘o which a certain area has
been declared as a protected area
None can go into that area without
pernut from the Government of India
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Shri Datar: If there are any mus-
understandings or misrepresentations,
if any complaint 18 received m this

respect, Government will go into the
matter,



15493 Oral Answers

Shri Vajpayee: May I know the
number of cases in which permission
has been given to foreign missionaries
to go into the protected area?

Shri Datar: I have not got the
figures before me

Shrimati Renu Chakravartty: This
was exactly the question that I wanted
to ask How many times permissions
have been given and the number of
people?

Shri Datar: I have not got the
figures.

Shrl 8 M Banerjee: May I know
whether 1t 1s within the knowledge of
the hon Minister that there are foreign
mussionaries and whether, in view of
the recent developments 1n Tibet,
their antecedents will be verifled
before granting them permussion?

Shri Datar: Government are col-
lecting information in thus respect I
would request the hon Member to
wait until the mnformation 1s placed
on the Table of the House

Shri M Banerjee. The question
was tabled 12 days ago This 1s 1n
UP.

Mr. Speaker: Hon Members are
under the mmpression that permission
to go into the protected area has been
given by the agents of the Central
Government in which case the ques-
tion of collecting figures, etc, does
not arise and 1t must be in their own
hands

Shri Datar: It is a fawrly large
area and .

8Shri Tyagi: Are the Government
incompoop and can’'t they take any
action?

Shri Datar. Will the hon Member
allow me to complete” Theretore
there are various officers In some
cases, even the State Government
officers have been specially permitted
to issue directions 1n this respect
Therefore, information hag to be col-
lected from 4 or B States
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Mr Speaker: The hon. Minister
will kindly place it on the Table of
the House soon after information 1is

collected,
Shri Datar: As soon as possible,

Shri Narayanankutty Menon: May
I ask

Mr, Speaker: What are they going
to ask without knowledge of what
13 happening

Shri Braj Raj Singh: In how many
cases permission was refuged?” Can
he give us this?

Mr, Speaker: That he does not
know

Shri 8, M. Banerjee: What 13 the
basis of gjiving that permission?

Mr. Speaker: He will collect that
information also

Shri Narayanankutty Menon: In
answer to a question in the last
session, the hon Minster said that
Rs 75 crores have been sent from
foreign countries to these missionaries
May I know whether in giving per-
mssion to these missionaries, Govern-
ment keep up a check as to how this
money 1s spent by the missionaries?

Shri Datar: I do not know what the
hon Member 1is referring to

Mr Speaker: That does not arise
out of this It 1s true that when they
are here, they must get some money
from somewhere

Shri Narayanankutty Menon: I want
to know whether the Government
keeps a check on the spending of the
money

Mr. Speaker: The hon Minister
will certamnly appreciate the anxiety
of hon Members to see that persons
In some name or other do not enter
mnto the protected area and spend a
lot of money though not directly as
political propaganda, 1n some other
way to create disturbances in this
country

Shri Datar: May 1 assure the
Houge, Sir,
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Shri Narayanankuity Menon: May
I seek your permission, 8ir,......

Mr. Speaker: No, no, I want ¢to
know how the money is spent by-the
missionaries to whom permission is
being granted by the Government of
India to operate in this territory and
whether the Government have got
any idea. That is only my question.
It arises directly out of this.

Mr, Speaker: I can only say that
it does not arise out of this.

Shri Damani: What is the criterion
on the basis of which special permits
are granted to the missionaries to go
to the protected area?

Shri Datar: Permits are granted
only in exceptional cases, when for
example, they are doctors or nurses,
if for example, Indians are not avail-
able there. Then only in the inter-
ests of India such permits are newly
granted. Otherwise they are not
granted,

Shri Raghunath Singh: Kindly stop
it,
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Shrl Datar: Government issued
orders in this respect after consider-
ing all the circumstances, and then
this line was refixed.

Mr. Speaker: If the hon. Minister
can gather this information also as

to how much money is being brought
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into this country and how it is spent,
that will be useful,

Major Irrigation & Power Projects

*2278. Shri Harish Chandra Mathur:
Will the Minister of [Finance be
pleased to state:

() whether Government have
considered the desirability of evalu-
ating the execution of major irriga-
tion and Power projects executed
during the Second Five Year Plan by
an independent agency; and

(b) what steps are being taken in
the matter?

The Deputy Minister of Finanoe
(Shri B. R. Bhagat): (a) and (b).
Yes. The Committee on Plan Pro«
Jects has already constituted an
Irrigation & Power Team to study
the major and minor projects inclu-
ded in the Second Five Year Plan
with a view to efficiency and econo-
my.

Shri Harish Chandra Mathur: May
I know the present conclusions of
Government regarding the likely
economy on these projects?

Shri B. R. Bhagat: The committee
have already examined three pro-
Jects, namely the Lakkavalli, the
Chambal and the Koyna projects, the
reports about which have been laid
on the Table of the House; and Gov-
ernment have accepted the reports.
The exact details of the economy sug-
gested are there in the report, and
we have given them from time to
time to the House.

Shri Harish Chandra Mathur: Is it
a fact that theé hon. Prime Minister
has issued a directive that a ten per
cent cut in the expenses of these
projects should be effected, and if so
what is the basis of this directive,
and what action has been taken there-
on?

Shri B. R. Bhagat: That is not re-
lated specifically to this gquestion.
That is a general directive with
regard to construction cost and other
matters.





